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AT HEISAT & 3 AN 96 8V

... (cgagm)

... (Fagm)
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11.0 % hrs
OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of Shri D.P. Yadav who was a member of Fifth, Seventh and Eighth Lok
Sabhas representing the Monghyr Parliamentary Constituency of Bihar.

A distinguished parliamentarian, Shri Yadav served as Deputy Minister in
the Ministry of Education. He also served as a Member of Committee on
Estimates.

Shri D.P. Yadav passed away on August 11, 2013 in New Delhi at the age
of 76.

We deeply mourn the loss of Shri Yadav and I am sure the House would

join me in conveying our condolences to the bereaved family.

Hon. Members, many persons are reported to have lost their lives and
several others injured, thousands of livestock perished and standing crops
destroyed due to torrential rains and landslides in different parts of Himachal
Pradesh in the current monsoon season.

The House expresses its profound sorrow on the loss of lives and property
in Himachal Pradesh and conveys its condolences to the bereaved families and
wish the injured a speedy recovery.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.

11.02 hrs

The Members then stood in silence for a short while.
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... (Interruptions)
11.03 hrs

SUBMISSION BY MEMBERS
Re: Communal violence in Kishtwar, Jammu and Kashmir

11.03%hrs

At this stage, Shri K. Narayan Rao and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
e ABIEAT : AT AT |
AN SnferT (TREYR): sege Sfl, ... (9Er)
AL FEGAT : 31U AN HUYAT 98 sy wiisl 96 gyl Please sit down.
... (9ur)
MADAM SPEAKER: Please sit down.

... (Interruptions)

e HRSAT : MY T 96 S8V Muhl At glei= BT <gH <l |

... (cgagm)
& HENSAT : 3T ANT 9 ST 3MUh! Wt qre™ BT THI < | U8l SHB! aia oy |

... (Tagm)

MADAM SPEAKER: As a special case, | am allowing him.
... (Interruptions)
JLAET HEIGAT & ! AICH ATS &l AT &0 S8y g 9t fSy|
.. (o)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)

& HISAT : MY AT 96 S8V 3 AEAIT Geg BT 9l aiforg | IRf feea=er, 3y
qiferg|
ART Jnfacaer @ 3fEdel Sfl, SH-heHR H... (ragm)
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<1, Ygaer ware Rig (demett): #sH, 8 ff Aifew & 2. (er@um)
JeTET WEIGAT ¢ AMTD! Al FIel BT TISH | AT, S BT AMCH 8, alef, ot ) Igi SufRaa
TEl B 39 95 SRy

.. (o)
ST, Ygaw e R : few,.. (F@gr) 98 N ol g ol (FaUM) g IR oA <@
2 l...(cgaem)

T FEIGAT : 3T I3 S| A &I Bl dler Qo |

... (Fagm)

e ARIGAT: S ©, IfhT U8l $¢ arer QIforg | it anft smfecse|
()
A& WEGAT: Y T TR I &, HUAT 98 A |
()
Jeaet wAGAT: MY I7T Hied R a9 AT |
()
MADAM SPEAKER: I have said that [ will call you.
... (Interruptions)

ART InfaRAT @ JTedeT HEIGd], SH-HYHR I & fheadrs 4 fUod &A1 § 9 $o °fed @
B 8, S < & oy g TS A S Ahd1 1., (FaeT)

e WA YD T JATGI | FHUAT WA BT G|
At snfaerier @ HEIGdT, U AR YA: SR-HTHIR Bl 1990 B TP H Fih Bl YA bl
ST @ ©...(FqIM) Ta TH-HR ¥ Icaa@d fogall Bl SRl & Areld # d8i ¥ qard

T P AGAR BAT TSI ATl AR q8f B R B Fwr & dRewr § famer S @
gl...(@ragm)

A& HSSAT: MY 93 Y, g2 drer S|

Al enfecaer ¢ 98t gE-gHAR g o wIEl @1 SR reried figal B eraR e
TIRT O T §l 39 Ugl 98 W WUl SR AT W M dTel SGTelell R gHel @
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b1 Bl ... (FauF) TaR g8l W gl B gl bl MR g9 W, $Fe ;R Bl
T a9 T, fa=g ASEEi 1 MR 9 R T AR US| & dgd IRl @
fIog 9 wWd W gl W & W DIs aiffid T T8l BIal o, T8 TAS UGHY Told TR

DT YRV BRDb e[ DI Tdd § AT ST AN gRT 7 el HRA ORI TR MY MY, 31U

A Rt ql & URe” dERIY MY . ([9ET) I8 "edl a9 98 W BN 8, 99 98 & 8
g A7 freaars # wigE w0 Bl g8t o e, el ok gfer g W9 & <& 2
AR TH-HHR B AT BT g7 I9 fean § o I &1 599 81 @M 8, S8l W 1990 &
qUd B URMID (A 3§ A1 ... (JQEF) Sq IS AHT § G8 D IS fog AR Rl Bl
T @ fy AR B TS ol g€ guiagel fRIfd € 6 s-sedk & fdhwdars & # I8
Hcdl Ugell IR 8l g8, M@NG 6l gsl Uh e Usdl Wl WA AR W JE BHa
BAT|... (TaYT) WEIGA], SR AT | Sl ¥e AT W gell fhar T, Sqs arg Al a8f &l
WHR el A1 | fegait @t g o1 Femr a9 T, q@ W GReR T ot g8t W gt
& ORI Bl R g9 T, q9 f WReR e | R o fhwdars @ ¥ guivagel we
", U fawg AISTaTT B AXAM BT HR & Sl 8, 99 W1 T8 Bl ARPR A a1 I&1| Tl
& & I A g8t A 9, 98 & e Jige 9, 98t & gaf. Jigg 9 iR gt @
gfere ot AISE off, AfhT |9 919 &9 w&d &1.... ([raum)

11.09 hrs

At this stage, Shri Sansuma Khunggur Bwiswmuthiary came
and stood on the floor near the Table.

. (e
AfhT 59 |9 geARl ®I Jdb- & oY AR URd faRieh ik I faRie IR o are
J@l 1 g8i D! Yford 3iR g8i DI FT BT A&V UG 81 &l A7 H s A7 I WBR A
3 T2 B A IR E fF IH-weiR @ R &1 S A famee ared € S @t vRa

ORI acdl D1 T8l W UK PRD HRA b RIATH Ueh AT Kpdla (AR HRebh STH-DHHIR

Bl IGH BT died 8, G¥PR Bl ITH &Y HeAT I1RU| 89 WRBR I Ig W A1 Bl

el {6 dHaat S =l Si9 @ 919 g8 &, 981 W 998 & 941 Sl &I U A9a g g
ST ST AR, SN g8f SepR (AT 1 <@ | e =ailye Siia &1 ard @rgfd & forg &1 s
F Tl g8 R FA-AIR Ao d fgell B I a9 S W@ 7l AR S e
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TR WRBR AR Yol HI9 a1 g5 & S-SR DI J1: 1990 B <P Bl AT H of A
&1 TAT fRaT S R@1 €, 99 98l 9 o fRvgeit ok Rl @7 vames & o Aoy g

TSI 21|

#H s AW W WRER ¥ AN Ho 6 fhwdars @ gew @ foy 996e ¥ U
Hacely RicHed fheaars &1 SR1 &Y 3R a8l & AT I F9g B 31a7d BRIy AR S WY
I gl & oy Al € S g% HRars B Aey| ... () 3R A9 a8l Bl e
DI BHUT A ol Al Y8 AT Bacl [hwiars db 81 B Rifh 3H AU B &3 § b
BT JAN Bl el &l 9 UPR ¥ HER OIS © 916 3G SF] 3R IAD AT-URT B &l Pl
e g9 S <@ g, anfiie il @1 99 fHAr S I8 € S9N 98l STeadrg SR v
BT geral e BT 8 30 99T I8 b Bl AMaIhAT gl Ifd: H AMUD TETH F AR A
AT o b a8 39 TYRAT I of | SRSl B 3R YRd faRieht aal &1 usr <= a1 fr
IUATE 3R AdHae P FHAT B Tl dedl DI AN D A1 Pl ST A1y MR T

AT H 31U HEGH | ARBR A AT Aredl gl .. (Fagr)

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): I will ask the Home

Minister to make a statement in this regard. ... (Interruptions)

11.11 hrs
At this stage, Shri Sansuma Khunggur Bwiswmuthiary went back to his seat.

. ()
e ARIGAT ¢ 37 ol AT DI ANN eI & vy & wrey wag fohar San gl
=W e e (SwwgR): W) weledn, g9 39 a1 W B gl © SR # Ul AT
=redl gl ... (au) #HeH, 3 39 A & SheR TEl &, H 9 98k Sl gl ... (egar)

fieH, I8 9gd & AThg-c A9 a8l a1 8 SR g guivagul & &1 # U™y e =med g (6
AN W 3 & O ay cHise | & SR 98 < ded o [ g4 P ok T8 49 =1fey,
oify aifde| o€ e & 8t AT g iR AR HRMAA T, TR AFYARTH B TH
FRT B IS TP US WO 8| A8 Sl Ul Bl 1 &1 8, SHDI d8l Pls O/A T8l
2. (@ragm)
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et waedn ¢ A1 ofle] UTe - QU e |

et e Rig @ fiew, 89 94 © o 98t & RAgueE 1 il 7 @R @l gl U avw Ul
TR BRI 3R G IR% A AT & il g8f Bl (AU Pl §6ig HR I8 ©,...(Fa9M) § 59
I BT A ARE A SAl g| A d8f b B Ol W Y §, S© Aoad 9 ol ol §
DHET TS § [ MY AT SATel Poil A feetrall, 89 @l SU¥ SATaT ST &1 89 i 4
RATET 3T I8 Bl G T8l 8, IR AR[ARSH HI dgt 9 fFar T g, wifd &1 9 fean
T & 3R 981 Al | A &, e Ao 2l ... (rger)

TeAE WRIGAT ¢ AT AN FT TS B W E, AW §6 g | YRAT Sf, 319 I3 18 |

2 FHifd e qRAT (IAAH) 2 3T AN SHD! a1 Al G| ... (FaeT)

e o Rig @ 89 57! QI & a8l g T8 | I8 Sl ATEd © 89 S99 Bl T8l ol
Hl e e U [P a8 qd 1. (FgH) & Bel fb &4 A S gl FHS ... (Fagr) HeF,
T fa € fb Rt g g 8 9 Uagerdl U9 fad Wil See fau &1 arg @
FHITIIE S T8 g, v YIS HHReH e anfRel g8t dFl aRE F TG Al B
TP BIAT © AR TA AL H I AN $dled ol § A8 a1 aredl gl ... (Fagm)

e AEIEA : A Al yTE|
.. (o)
S, vgde yae Rig (demett) @ srever #eiea, # die aredn gl... (@aer)
e wEedl ¢ Al AT TNTE |ed H SuiRId T8 8l
.. (eraE)
<. Ygde yae R @ srewer Aeew), Aifed § AY Hl eweR §1.. (@um)
(el HRIGAT ¢ Sl 8, 3MMT STeal MY q1d FHTG BIFG |
.. (eraE)
ST, Ygaw gyae g @ oeuer weyl, [eR # Tarer ik dfar ufged wRer § Bw] o
gl...(@agH) a8l AR & AN AR S I 8, Il §hM el ol Rl 2. (FaYM) DR
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& iz § ffY syawen =81 21 981 3T Bl T 8, ST YR WRBR &I frser a9dt
& f a8l Wfifaed ®iw @1 3= Sl (Jraem)
11.16hrs

At this stage, Shri Dinesh Chandra Yadav and some other hon. Members came
and stood on the floor near the Table.

... (cgayT)
ST, Ygde yae RiE @ S ARG @ A AR O W €, T O W SR 98 B WRAR

e & e g8l Y =gaven diue 8 g 21 98 S had W b B (oY WRA WRDR
HIIATE! B L. (F9E) el T8 731 RUC of PR qaqed < 3R & Bl 59 aR A Tl gol a1
9 IR ¥ 989 gl ... (@er)
& WESAT & 379 37T AN 1 <ol gy
.. (e
11.17 hrs

At this stage, Shri Dinesh Chandra Yadav and some other hon. Members went
back to their seats.

ST WRIGAT & 37T AT AN WY (U e W =l 13y

.. (o)
A& HANSAT : I AT (U WMl W Tt 7T &, 31d MY ¥ 317+ SHIE W Tl ST

.. (oraE)
SHRI M.B. RAJESH (PALAKKAD): Madam Speaker, I would like to draw the
attention of this august House to an extra-ordinary situation prevailing in
Kerala.... (Interruptions) The capital city of Kerala, Thiruvananthapuram has been
made a military barrack. The entire State is witnessing police raj. This UPA
Government has sent companies of paramilitary forces including the BSF to
Kerala to suppress a peaceful and democratic protest. When our jawans are being

murdered on border, instead of sending the BSF to border, they have sent them to
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Kerala to attack the people and to sabotage the democratic protest....
(Interruptions)

In Kerala, lakhs of people are protesting in the street, blocking the
Secretariat at Thiruvananthapuram demanding resignation of Kerala CM ..." It is a
peaceful, democratic protest. Instead of resigning and facing judicial enquiry, the
CM with the help of the Union Government is trying to suppress peoples’ peaceful
protest. The large scale deployment of Central forces in Kerala is totally
unwarranted and a challenge to democracy. ... (Interruptions) I would demand
that the UPA Government should immediately withdraw the Central forces from
Kerala. We demand the resignation of the Kerala CM and also order for the
judicial enquiry. ... (Interruptions)

11.18hrs

At this stage Shri Sansuma khunggur Bwiswmuthiary came and stood on the floor

near the Table.

... (Interruptions)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ...""

* Expunged as ordered by the Chair.
** Not recorded
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i eEa R (FoEmT): #Eled, S¥ IR SR & oFTe re-ares fae Whed § Wl
G- o Afedd of R 3 8 [ IS § A FAThT HART Y, IS DI HA AT
TERIT S, ... (Fqg™) Ifhs 89X <% # U W& @fad Ua1 gu & o1 fam fopedl faom s
# Y Y, I/ Q¥ B G U V1 o Aed wRgd fRar g o @Ed € T T g
S A A 3R AR BRIS SIAT AT HHT Fhd o ... (Fa8T)

It Q1 HY AW T foran |, (raem)

MADAM SPEAKER: The House stands adjourned to meet again at 12.00 hours.

11.20 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.

(Shri Francisco Cosme Sardinha in the Chair)

... (Interruptions)
12.0 %4 hrs

At this stage, Shri K. Narayan Rao and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
12.01 hrs
PAPERS LAID ON THE TABLE

MR. CHAIRMAN : Now, Papers to be laid.
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): I beg to lay on the
Table:-
(1) A copy each of the following papers (Hindi and English versions) under
Article 151(1) of the Constitution:-
(1) Report of the Comptroller and Auditor General of India-Union
Government (No. 1 of 2013) Accounts of the Union Government
(Financial Audit) for the year 2011-2012.
[Placed in Library. See No. LT 9332/15/13]
(i1))  Report of the Comptroller and Auditor General of India-Union
Government (Defence Services)(Air Force) (No. 10 of 2013)-
Acquisition of helicopters for VVIPs.
[Placed in Library. See No. LT 9333/15/13]
(ii1) Report of the Comptroller and Auditor General of India-Union
Government (No. 9 of 2013)- (Performance Audit)-Levy and
collection of service tax on import of services, Department of
Revenue, for the year ended March, 2012.
[Placed in Library. See No. LT 9334/15/13]
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(2) A copy each of the following papers (Hindi and English versions):-
(1)  Union Government Finance Accounts for the year 2011-2012.
(11) Union Government Appropriation Accounts (Civil) for the year 2011-
2012.
(111) Union Government Appropriation Accounts of the Defence Services
for the year 2011-2012.
(iv) Union Government Appropriation Accounts of the Postal Services for
the year 2011-2012.
[Placed in Library. See No. LT 9335/15/13]
... (Interruptions)
MR. CHAIRMAN : Nothing else will go on record.
(Interruptions) ... ~
THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI): I beg
to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Nava Nalanda Mahavihara, Nalanda, for the year 2011-2012.

(i) A copy of the Annual Accounts (Hindi and English versions) of the
Nava Nalanda Mahavihara, Nalanda, for the year 2011-2012,
together with Audit Report thereon.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Nava Nalanda Mahavihara,
Nalanda, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library. See No. LT 9336/15/13]

(3) (i) A copy of the Annual Report (Hindi and English versions) of the

* Not recorded.
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(4)

)

(6)

(7)

(8)

(i)

(iii)

21

Gandhi Smriti and Darshan Samiti, New Delhi, for the year 2011-
2012.

A copy of the Annual Accounts (Hindi and English versions) of the
Gandhi Smriti and Darshan Samiti, New Delhi, for the year 2011-
2012, together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Gandhi Smriti and Darshan

Samiti, New Delhi, for the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

(1)

(i)

[Placed in Library. See No. LT 9337/15/13]
A copy of the Annual Report (Hindi and English versions) of the
Khuda Bakhsh Oriental Public Library, Patna, for the year 2011-
2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Khuda Bakhsh Oriental Public
Library, Patna, for the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (5) above.

(1)

(i)

[Placed in Library. See No. LT 9338/15/13]
A copy of the Annual Report (Hindi and English versions) of the
Raja Rammohun Roy Library Foundation, Kolkata, for the year
2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Raja Rammohun Roy Library
Foundation, Kolkata, for the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (7) above.

[Placed in Library. See No. LT 9339/15/13]



13.08.2013

22

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on
the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under

sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-

(1)

(i)

(iii)

)

G.S.R. 280(E) published in Gazette of India dated 2" May, 2013
rescinding the existing notifications regarding restrictions on importers
to sell imported sugar in the market.
G.S.R. 281(E) published in Gazette of India dated 2" May, 2013
rescinding the existing notifications regarding levy obligation on sugar
mills in respect of sugar produced from 1.10.2012.
G.S.R. 282(E) published in Gazette of India dated 2™ May, 2013
rescinding the existing notifications regarding regulated release
mechanism on open market sale of sugar.
[Placed in Library. See No. LT 9340/15/13]
A copy of the Sugar Development Fund (Amendment) Rules, 2013
(Hindi and English versions) published in Notification No. G.S.R.
210(E) in Gazette of India dated 10™ April, 2013 under sub-section (3)
of Section 9 of the Sugar Development Fund Act, 1982.
[Placed in Library. See No. LT 9341/15/13]

(3) A copy each of the following Notifications (Hindi and English versions)

under Section 52 of the Warehousing (Development and Regulation) Act, 2007:-

(i)

The Warehousing (Development and Regulation) Registration of
Warehouses (Amendment) Rules, 2013 published in Notification No.
G.S.R. 197(E) in Gazette of India dated 2™ April, 2013.

(i) The Warehousing (Development and Regulation) Authority,

appointment of Chairperson and other members Rules, 2013
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published in Notification No. G.S.R. 408(E) in Gazette of India
dated 26" June, 2013.
(4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (i) of (3) above.
[Placed in Library. See No. LT 9342/15/13]
(5) A copy of the Legal Metrology (Packaged Commodities) Amendment
Rules, 2012 (Hindi and English versions) published in Notification No.
G.S.R. 359(E) in Gazette of India dated 6" June, 2013 under sub-section
(4) of Section 52 of the Legal Metrology Act, 2009.
[Placed in Library. See No. LT 9343/15/13]
(6) A copy of the Food Corporation of India (Staff) (1* Amendment)
Regulations, 2013 (Hindi and English versions) published in
Notification No. EP.1(3)/2012 in Gazette of India dated 27™ June, 2013
under sub-section (5) of Section 45 of the Food Corporations Act, 1964.
[Placed in Library. See No. LT 9344/15/13]
... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE OF THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): I
beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute of Pesticide Formulation Technology, Gurgaon, for the year

2011-2012, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute of Pesticide Formulation

Technology, Gurgaon, for the year 2011-2012.
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(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. LT 9345/15/13]

(3) A copy of the Statement (Hindi and English versions) explaining
reasons for not laying the Annual Report and Audited Accounts of the
Bengal Chemicals and Pharmaceuticals Limited for the years 2010-2011
and 2011-2012 within the stipulated period of nine months after the
close of the respective accounting years.
[Placed in Library. See No. LT 9346/15/13]
(4) A copy of the Memorandum of Understanding (Hindi and English
versions) between the Brahmaputra Cracker and Polymer Limited and
the Ministry of Chemicals and Fertilisers, for the year 2013-2014.
[Placed in Library. See No. LT 9347/15/13]
... (Interruptions)
MR. CHAIRMAN : Please go back to your seats. You have made your point. Let
the House function now.

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 148 of the Delhi Police Act, 1978:-
(i) The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2012 published in Notification No. F.16/4/2010/HP-
1/Estt./1387 in Delhi Gazette dated 29" June, 2012.
(i) The Delhi Police (Promotion and Confirmation) (Amendment)
Rules, 2012 published in Notification No. F.16/4/2010/HP-
1/Estt./1391/dshome-1/250 in Delhi Gazette dated 29™ June, 2012.
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(iii)

(iv)

v)

(vi)

(vii)
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The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2013 published in Notification No. F.13/11/2012/HP-
1/Estt./7966 to 7971 in Delhi Gazette dated 13™ March, 2013.

The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2012 published in Notification No. F.16/06/2010/HP-
1/Estt./975 to 978 in Delhi Gazette dated 1% June, 2012.

The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2012 published in Notification No. F.13/11/2012/HP-
1/Estt./3713 to 3718 in Delhi Gazette dated 11" October, 2012.

The Delhi Police (Promotion and Confirmation) (Amendment)
Rules, 2012 published in Notification No. F.13/40/2006/HP-
1/Estt./3719 to 3724 in Delhi Gazette dated 11™ October, 2012.

The Delhi Police (General Conditions of Service) (Amendment)
Rules, 2012 published in Notification No. F.13/7/2012/HP-
1/Estt./4698 to 4703 in Delhi Gazette dated 20 November, 2012.

(viii) The Delhi Police (Appointment and Recruitment) (Amendment)

(ix)

(xi)

Rules, 2012 published in Notification No. F.16/02/2010/HP-
1/Estt./4366 to 4371 in Delhi Gazette dated 5™ November, 2012.

The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2012 published in Notification No. F.13/13/2003/HP-
1/Estt./813 to 816 in Delhi Gazette dated 25™ May, 2012.

The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2012 published in Notification No. F.16/2/2012/HP-
1/Estt./4669 to 4674 in Delhi Gazette dated 19 November, 2012.
The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2013 published in Notification No. F.16/5/2013/HP-1/Estt./54
to 58 in Delhi Gazette dated 3" April, 2013.
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(2) Nine statements (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library. See No. LT 9348/15/13]

(3) A copy each of the following Notifications (Hindi and English versions)

under sub-clause (2) of Clause 2 of the Foreigners Order, 1948:-

(1)

(ii)

(iii)

(iv)

S.O. 1190(E) published in Gazette of India dated 10" May, 2013,
appointing the Chief Immigration Officer, Bagdogra as the “Civil
Authority” for the purpose of the said Order for the jurisdiction of
the Bagdogra International Airport in the State of West Bengal with
effect from 31.05.2013.
S.O. 1191(E) published in Gazette of India dated 10" May, 2013,
appointing the Chief Immigration Officer, Gaya as the “Civil
Authority” for the purpose of the said Order for the jurisdiction of
the Gaya International Airport in the State of Bihar with effect from
31.05.2013.
S.0. 1193(E) published in Gazette of India dated 10™ May, 2013,
appointing the Chief Immigration Officer, Varanasi as the “Civil
Authority” for the purpose of the said Order for the jurisdiction of
the Varanasi International Airport in the State of Uttar Pradesh with
effect from 31.05.2013.
S.0. 1489(E) published in Gazette of India dated 10™ June, 2013,
appointing the Chief Immigration Officer, Guwahati as the “Civil
Authority” for the purpose of the said Order for the jurisdiction of
the Lokpriya Gopinath Bordoloi International Airport Guwahati in
the State of Assam with effect from 31.06.2013.

[Placed in Library. See No. LT 9349/15/13]

(4) A copy of Notification No. S.0. 1070(E) (Hindi and English versions)
published in Gazette of India dated 29™ April, 2013, framing the rules under the
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Foreign Contribution (Regulation) Act, 2010, in terms of Section 41 of the said
Act under Section 49 of the Foreign Contribution (Regulation) Act, 2010.
[Placed in Library. See No. LT 9350/15/13]

(5) A copy of the Citizenship (Amendment) Rules, 2013 (Hindi and English

versions) published in Notification No. G.S.R. 488(E) in Gazette of India dated

16" July, 2013 under sub-section (4) of Section 18 of the Citizenship Act, 1955.
[Placed in Library. See No. LT 9351/15/13]

... (Interruptions)
Ao < SR AfreTRar Faer | Iow wAt (st WifvreRa Ersem mfad): A'igy, #
fefoiRad o= 99T dedl IR @ § —
(1) 99 2011 & forw RS IfIeR e (TRMSIR) fafm, 1955 & SRS & IR
H gRT 15%(4) & 3fqia ufaded & v i (R= Tor st dvaso) |
2 ST (1) ¥ IfeARad vA DI FH Ted W [T H gU AT & HROT AN ATl
faa=or (fR=t o Rl dvanvo) |

[Placed in Library. See No. LT 9352/15/13]

(3)  d¥ 2010 & foIQ GG ST q&AT JYAT SIS (FATAR FaRon) T,
1989 Bl ORI 21 & IUGE & HRIDBY & IR | UfIded & o ufa (=l qen sion
R |

(4) S (3) ¥ IfcaaRad v=T &1 FHT Ued W @1 H U fAeva & HRO SN arell
faavor (fa=st q2m Rrsh Avawo) |

[Placed in Library. See No. LT 9353/15/13]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH): I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 22 of the Central Industrial Security Force Act,

1968:-

2

(1)

(ii)

(iii)

The Central Industrial Security Force Constable (Bandsman-cum-
GD) Recruitment Rules, 2013 published in Notification No. G.S.R.
85(E) in Gazette of India dated 14" February, 2013.
The Central Industrial Security Force Security Wing (Subordinate
Ranks) Recruitment, Amendment Rules, 2011 published in
Notification No. G.S.R. 785(E) in Gazette of India dated 25"
October, 2011.
The Central Industrial Security Force, Assistant Sub-Inspector
(Stenographer) and Head Constable (Ministerial) Recruitment Rules,
2013 published in Notification No. G.S.R. 184(E) in Gazette of
India dated 21* March, 2013.

[Placed in Library. See No. LT 9354/15/13]

A copy of the Central Reserve Police Force, Assistant Sub Inspector

(Steno) and Head Constable (Ministerial) Recruitment Rules, 2012
(Hindi and English versions) published in Notification No. G.S.R. 787(E)
in Gazette of India dated 23™ October, 2012 under sub-section (3) of
Section 18 of the Central Reserve Police Force Act, 1949.

[Placed in Library. See No. LT 9355/15/13]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARIQ ANWAR): I beg to lay on the Table:-

(1) A copy each of the following statements (Hindi and English versions)
explaining reasons for not laying the Annual Reports and Audited Accounts of the
following institutions within the stipulated period of nine months after the close of

the different accounting years, mentioned therein:-

S.No. Name of the Institutions Accounting

Year(s)

1. Andhra Pradesh State Agro Industries 2011-12
Development Corporation Ltd.

2. Bihar State Agro Industries Development 1988-89

Corporation Ltd. onwards

3. Himachal Pradesh Agro Industries Corporation ~ 2010-11

Ltd. onwards

4. Jammu & Kashmir State Agro Industries 1998-99

Development Corporation Ltd. onwards

5. Kerala Agro Industries Corporation Ltd. 2007-08

onwards

6. Madhya Pradesh State Agro Industries 2011-12
Development Corporation Ltd.

7. Odisha Agro Industries Corporation Ltd. 2011-12

[Placed in Library. See No. LT 9356/15/13]

(2) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Haryana Agro
Industries Corporation Limited, Panchkula, for the year 2011-
2012.
(11) Annual Report of the Haryana Agro Industries Corporation
Limited, Panchkula, for the year 2011-2012, alongwith Audited
Accounts and comments of the Comptroller and Auditor General

thereon.
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(3) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (2) above.

4.

[Placed in Library. See No. LT 9357/15/13]
A copy of the Insecticides (Amendment) Rules, 2013 (Hindi and

English versions) published in Notification No. G.S.R. 474(E) in Gazette of

India dated 11™ July, 2013 under sub-section (3) of Section 36 of the Insecticides

Act, 1968.

[Placed in Library. See No. LT 9358/15/13]

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JESUDASU SEELAM): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under
Article 151(1) of the Constitution:-

(1)

(i)

(iii)

Report of the Comptroller and Auditor General of India- Union
Government (No. 14 of 2013)-(Compliance Audit) Department of
Revenue-Customs, for the year ended March, 2012.

[Placed in Library. See No. LT 9359/15/13]
Report of the Comptroller and Auditor General of India-Union
Government (Railways) (No. 11 of 2013)- for the year ended March,
2012.

[Placed in Library. See No. LT 9360/15/13]
Report of the Comptroller and Auditor General of India-Union
Government (Railways) (No. 12 of 2013)-Railways Finances for the
year ended March, 2012.

[Placed in Library. See No. LT 9361/15/13]
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(iv) Report of the Comptroller and Auditor General of India-Union
Government (Indirect Taxes-Customs) (No. 8 of 2013)-‘Deemed
Export Drawback Scheme’ and ‘Reimbursement of Central Sales
Tax (CST) to EOU/STP/EHTP units’, Department of Revenue for
the year 2011- 2012.
[Placed in Library. See No. LT 9362/15/13]
(2) A copy each of the following papers (Hindi and English versions):-
(1)  Appropriation Accounts of Indian Railways (Part [ — Review) for the
year 2011-2012.
(11) Appropriation Accounts of Indian Railways [Part II — Detailed
Appropriation Accounts (Annexeure-G)] for the year 2011-2012.
[Placed in Library. See No. LT 9363/15/13]
(3)A copy of the Fiscal Responsibility and Budget Management (Amendment)
Rules, 2013 (Hindi and English versions) published in Notification No. G.S.R.
290(E) in Gazette of India dated 7™ May, 2013 issued under Section 8 of the
Fiscal Responsibility and Budget Management Act, 2003.
[Placed in Library. See No. LT 9364/15/13]
... (Interruptions)
(4) A copy each of the following Notifications (Hindi and English versions):-
(i) Notification No. 25/2013-C.E published in Gazette of India dated the 13™
August, 2013, together with an explanatory memorandum seeking to amend
Notification No. G.S.R. 163 (E) dated 17" March, 2012 under sub-section (2)
of Section 38 of the Central Excise Act, 1944.
[Placed in Library. See No. LT 9372/15/13]
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(1))  Notification No. 41/2013-Customs published in Gazette of India dated
the 13™ August, 2013, together with an explanatory memorandum seeking to
amend Notification No. G.S.R. 185 (E) dated 17™ March, 2012 under Section
159 of the Customs Act, 1962.

[Placed in Library. See No. LT 9373/15/13]

... (Interruptions)
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12.03 hrs

COMMITTEE ON WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

Statements

SHRI GOBINDA CHANDRA NASKAR (BANGAON): I beg to lay on the Table

the following Final Action Taken Statements (Hindi and English versions) of the

Government:-

(1

)

On the recommendations contained in Chapter I of the Eleventh Report
(15th Lok Sabha) of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes regarding Action Taken by the Government on the
Thirty-third Report (14th Lok Sabha) pertaining to the Ministry of Tribal
Affairs on "National Commission for Scheduled Tribes — Its mandate and
achievements — A review of its organisation and working".

On the recommendations contained in Chapter I of the Seventeenth Report
(15th Lok Sabha) of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes regarding Action Taken by the Government on the
Fourth Report (15th Lok Sabha) pertaining to the Ministry of Petroleum
and Natural Gas on "Reservation for Scheduled Castes and Scheduled

Tribes in allotment of Gas and Petrol Agencies".

... (Interruptions)
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12.03 5 hrs
COMMITTEE ON GOVERNMENT ASSURANCES

28™ Report
SHRI B.K. HANDIQUE (JORHAT): I beg to present the Twenty-eighth Report
(Hindi and English versions) on "Review of Pending Assurances pertaining to

Ministry of Finance (Department of Revenue)".

... (Interruptions)
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12.04hrs
COMMITTEE ON PAPERS LAID ON THE TABLE
12" Report
SHRI HARIN PATHAK (AHMEDABAD EAST): I beg to present the Twelfth
Report (Hindi and English versions) of the Committee on Papers Laid on the
Table.

... (Interruptions)

12.04 V4 hrs

STANDING COMMITTEE ON LABOUR
38™ Report

Tt Rig dlem (ARf):  #95y, § “HY a1 ST & &l § B AR BT Hodll-
A AT & aR H 3 el Rl afafa &1 38af ufades (R dem ofsh i)
U BT G
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12.04 ' hrs
STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
Action Taken Reports

SHRI GOPINATH MUNDE (BEED): I beg to present the following Reports

(Hindi and English versions) of the Standing Committee on Chemicals and

Fertilizers:-

(1) Action Taken Report on the Action Taken by the Government on the
Observations / Recommendations contained in the Twenty-eighth report
(15th LS) on 'Production, Demand and Availability of Fertilizers and its
Distribution' (Department of Fertilizers).

(2) Action Taken Report on the Action Taken by the Government on the
Observations/ Recommendations contained in the Twenty-ninth report (15th
LS) on 'National Pharmaceuticals Pricing Authority' (Department of

Pharmaceuticals).

... (Interruptions)



13.08.2013 37

12.05 hrs

STANDING COMMITTEE ON SOCIAL JUSTICE AND
EMPOWERMENT
38™ Report

SHRI HEMANAND BISWAL (SUNDARGARH): I beg to present the Thirty-
eighth Report (Hindi and English versions) on Action taken by the Government on
the Observations/Recommendations contained in the Twenty-seventh Report of
the Standing Committee on Social Justice and Empowerment (Fifteenth Lok
Sabha) on the subject “Scheme of Multi-sectoral Development Programme”

pertaining to the Ministry of Minority Affairs.

... (Interruptions)
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12.05 % hrs

STANDING COMMITTEE ON COMMERCE
110™ Report

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): I beg to lay on the Table
the 110™ Report (Hindi and English versions) of the Standing Committee on

Commerce on 'FDI in Pharmaceutical Sector'.

... (Interruptions)
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12.06 hrs
STATEMENTS BY MINISTERS

(1)Status of implementation of the recommendations contained in the 60th
Report of the Standing Committee on Finance on Demands for Grants (2012-
13), pertaining to the Departments of Economic Affairs, Financial Services,
Expenditure and Disinvestment, Ministry of Finance. *

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): I beg to lay on the
Table a statement on the status of implementation of the recommendations
contained in the 60th Report of the Department of Economic Affairs, Financial
Services, Expenditure and Disinvestment of the Standing Committee on Finance
(15th Lok Sabha) in pursuance of Direction 73-A of the Hon. Speaker, Lok Sabha
vide Lok Sabha Bulletin, Part II dated 1% September, 2004.

The 60™ Report of the Standing Committee on Finance (15" Lok Sabha)
was presented to the Lok Sabha on 6™ December, 2012. The 60" Report relates to
examination of Demands for Grants (2012-13). In the Report, the Committee
deliberated on various issues and made nine (9) recommendations, where action is
called for on the part of the Government. These recommendations mainly pertain
to issues relating to Analysis of Demands for Grants, Budgetary support to
Security Printing and Minting Corporation of India Ltd., Allocations made for
Long-Term Co-Operative Credit Structure (LTCCS) Scheme, Release of Funds for
Central Assistance to States, Containing fiscal deficit, Classification of

Government Expenditure, Priority sector lending for agriculture etc..

* Laid on the Table and also placed in Library. See No. 9365/15/13
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Action Taken Statements on the recommendations/observations contained
in the Report had been sent to the Standing Committee on Finance on 4™ April and
30™ April, 2013. Present status of implementation of the recommendations made
by the Committee in the 60 Report is indicated in Annexure, which is laid on the
Table.

I would not like to take the valuable time of the House to read out the

contents of the Annexure. I would request that this may be taken as read.
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12.06 V4 hrs

(ii)(a) Status of implementation of the recommendations contained in the
14™,36™ and 54th Report of the Standing Committee on Finance *

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE OF THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): 1

beg to make the following statement regarding:-

(1

)

3)

the status of implementation of the recommendations contained in the 14th
Report of the Standing Committee on Finance on Demands for Grants
(2010-11), pertaining to the Ministry of Statistics and Programme
Implementation.

[Placed in Library, See No. LT 9366/15/13]
the status of implementation of the recommendations contained in the 36th
Report of the Standing Committee on Finance on Demands for Grants
(2011-12), pertaining to the Ministry of Statistics and Programme
Implementation.

[Placed in Library, See No. LT 9367/15/13]

the status of implementation of the recommendations contained in the 54th
Report of the Standing Committee on Finance on Demands for Grants
(2012-13), pertaining to the Ministry of Statistics and Programme
Implementation.

[Placed in Library, See No. LT 9368/15/13]

* Laid on the Table
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(ii)(b)Status of implementation of the recommendations contained in the 26™
and 27™ Report of the Standing Committee on Chemicals and Fertilizers *

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE OF THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): I
beg to make the following statement regarding:-

(1) the status of implementation of the recommendations contained in the 26th
Report of the Standing Committee on Chemicals and Fertilizers on
Demands for Grants (2012-13), pertaining to the Department of Chemicals
and Petrochemicals, Ministry of Chemicals and Fertilizers.

[Placed in Library, See No. LT 9369/15/13]

(2) the status of implementation of the recommendations contained in the 27th
Report of the Standing Committee on Chemicals and Fertilizers on
Demands for Grants (2012-13), pertaining to the Department of
Pharmaceuticals, Ministry of Chemicals and Fertilizers.

[Placed in Library, See No. LT 9370/15/13]

* Laid on the Table.
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12.06 % hrs

(iii)Status of implementation of the recommendations contained in the 39th
Report of the Standing Committee on Agriculture on Action Taken by the
Government on the observations/recommendations contained in the 21st
Report of the Committee on "Infrastructural Facilities for Development of
Food Processing Industries — An Evaluation pertaining to the Ministry of
Food Processing Industries'. *

PN AT | AW FIA TAT @RI TRRBIUT IR FATGI H Ao WA (Y. TROT I /E) :
JHIRT 7RIS, § Wi [ Bl AT reell & O™ B AR H, W iy iy ot
394 RUE 71 & 18 RrwRel & Frafaa & R & Jdg § a8 991 ved W) @ gl

@l HiY |y &1 394 Rure d¥e d faid 23 TdaR, 2012 BT WA &1 Ty AT
g R e wivasor S & e & foy sawdva glag-te qeaiad & H&fad 2l

a1 3941 RuIS 7 AfAfT gR1 20 RAwIRRI/Yeror By 77 & 9 IR IRSBR gRI HRaTg
B S ST Bl A RIS sravRa e, w wre e, 9 siEen, o afg wd
URRETOT STqARET, WTET JHEHRU] ST HIEieh! =11, ATUAT Ud 3MYAhIhUl WhiH, T
B TUEHT ST THE, IUE] JAREARH, DHIedd AG Y4 gad vd e g s
JIATE DHRIGATT WhIH, AR AGGIDRUT IhH A WTel U], SeHeiieldl gd yeae
HRIN (FcH), WA e YAl WIeliie] AR (Mg ddIe)), qase &hiq o
BERSILIRSIEIEC RS

* Laid on the Table and also placed in Library, see no. LT 9371/15/13.
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afafy grr @t 18 At RreRe & dratve @t adae Rafa gen afafa & @ 15
AT W JRGd B Ao A & T8 8 AR IW q-9ed R @ &1 T 21§ Feolwd 4 @

TS AR AT U PR e b1 Hogar FHI T el DAl A1ed| § R B B Py

39 UQgI qHS Y|

... (cFggT)
MR. CHAIRMAN : The House stands adjourned to meet again at 1400 hours.

12.07 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)
14.01 hrs

At this stage, Shri M. Venugopal Reddy and some other hon. Members came
and stood on the floor near the Table.

14.02 hrs

MATTERS UNDER RULE 377 *
MR. DEPUTY-SPEAKER: Hon. Members, Matters under Rule 377 shall be laid
on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them may personally hand over
slips at the Table of the House within 20 minutes. Only those matters shall be
treated as laid for which slips have been received at the Table within the stipulated

time. Rest will be treated as lapsed.

(i)Need to provide financial assistance to Idukki district of Kerala for relief
measures and reconstruction of roads in view of recent heavy rains in the
State
SHRI P.T. THOMAS (IDUKKI): I draw the attention of the Government
towards the huge loss of lives and property due to heavy rains in my
parliamentary constituency Idukki, Kerala. The heavy rains and landslides
caused severe damage in the district. Due to the calamity 20 persons lost their
lives, many got injured, large number of houses collapsed and the roads were
damaged. The loss due to damage of agricultural crops alone is more than Rs.
500 crore. I request the Government to declare it as a national disaster and
provide maximum financial assistance for relief measures and reconstruction
of roads. I also request the Government to set up a permanent unit of NDRF

in Idukki.

* Treated as laid on the Table.
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(ii) Need to provide adequate pay and allowances and other service
benefits to Grameen Dak Sevaks in the country

sit g ae (WERTES, 8.9.): WRAH 6 AU § R U6 aRg 55 B9IR URT it
H A T U ARI 30 BOMR Y0 &7F § BRIRA & | TRN0T & & URe ATl &l Fare
ST 3.5 ARG ATHIOT ST Add B & | A0 & BT S Aarl R Wis URe, IR,
URIcl, Soldel~ch AR, SYANY Ui, 9ad WAl GaTed, ATafy ST AT, THUaT doi
HRATT GRS 3TTe) ST GfAEmd yar &1 ol & |

A | ATHIT S WD DI A 0T I 1 1 &7 7 | fodt 9a ST gy
39 UTHIOT S1d AaDl b AT H IS [IaR & HA1 1 A a7 | sl vd
SWH H GERWBIN (HEE) 60 UIed | AR 61 © WG 7 JaTHM H Dls glg 8l g8 |
g I &M b1 fAwg & 1 urfivr S Aaeh ARl Bl furT {6l yaR &1 ffbcaaiy
e, e ®, 78 U WhiH, Tacdl gfeer Suae T8 e ¢ |

AfZA Bd HHAN BT THAI B TR 6 A8 P Td ged & qre=-UI9YT 5 765 o
B! el <F © U TV T ad Afensii o1 39 Jfwmsi F Wt dfeq @ a)d: @
DT AT 2 |

TR & H BM PR dAlel URSHT Bl B, &, 991 Td Jd U PRY S 8 I
I ST HadHT DI 37 99 Glaemit F dfad @ =g g |

WY AR 8 6 T ST Hadhl & IITHT Qd ! & S dTell giaensti § g
PR Bs WRHR SHMT WR TR Y] BTN AT I HA, BrAg, fagar vd g
Y9 | 3 UTHIOT STk AdbT BT STANT BY |
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(iii) Need to frame a National Palliative care policy and set up Palliative Care
Centres in every district of the country

SHRIMATI PRIYA DUTT (MUMBAI NORTH-CENTRAL): Palliative
care in India is in relatively early stage of development and
consequently faces numerous problems. Some of the problems of the
palliative care are lack of awareness among medical personnel/general
public resulting in delay in bringing patients to palliative care units;
Opiophobia amongst patients and lack of availability of opioids due to

different laws in different States.

Palliative care in India is more focused on cancer care. Little attention
is paid towards other disorders that often cause equivalent or worse suffering.
The Indian Association of Palliative Care has proposed that India should have
a national palliative care policy. If approved, such a policy could be a major

influence on the State health departments.
I, therefore, urge upon the Government to-

(1  immediately frame a National Palliative Care Policy;

(1))  setup Palliative Care Centres in every district of the country;

(ii1) make available Opioids freely to terminally ill patients; and

(iv) set up palliative care training units in all medical colleges in

India.
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(iv) Need to start construction work of proposed four-lane road corridor
between Rai Malikpur and Kharak in Haryana

SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): The
construction work of Rs.1238-crore South-West four-lane road corridor for South
Haryana covering areas of Rai Malikpur (Rajasthan Border)-Namaul-
Mahendergarh-Dadri-Bhiwani-Kharak was scheduled to start from 30 May 2013
and was likely to be completed within 2'/, years. The Hon'ble Chief Minister,
Haryana had inaugurated this road corridor on 01 May 2011. The company which
has been given contract for construction of this 151 km long corridor has already
deposited Rs. 24 crore with the Public Works Department as a security. It is
proposed to be constructed on the basis of BoT. It is pertinent to mention that this
major project was planned long back in order to provide better connectivity to the
people travelling on this route, but despite a lapse of two years after
inauguration of the above mentioned road corridor, no progress has yet been
reported on this project. The condition of the roads on this route is in bad
shape, accident prone due to lack of maintenance. Despite getting all approvals
and necessary funds for this purpose, the work has not been initiated and the

reasons are not known.

Hence, I urge the Hon'ble Minister for Road Transport & Highways to
look into the matter and direct the authorities concerned to start construction
work on this four-lane road corridor from Rai Malikpur to Kharak in

coordination with Government of Haryana without any further delay.
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(v) Regarding setting up of division bench of Odisha High Court at
Sambalpur during current financial year

SHRI AMARNATH PRADHAN (SAMBALPUR): Sambalpur parliamentary
constituency in Odisha is the hub of industrial, commercial centre as well as the
cultural and educational centre of the entire western Odisha region. There has been
a long pending demand of the Bar Association of Sambalpur to set up a division
bench of Odisha High Court at Sambalpur. I request the Government to set up the
division bench of Odisha High Court at Sambalpur during the current financial

year.
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(vi)Need to expedite upgradation of Liquid Propulsion Systems Centre at
Mahendragiri in Tirunelveli district, Tamil Nadu as a separate unit with its
Headquarters at Mahendragiri

SHRI S.S. RAMASUBBU (TIRUNELVELI): The Liquid Propulsion Systems
Centre (LPSC) situated at Mahendragiri in Tirunelveli District, Tamil Nadu is a
constituent unit of Indian Space Research Organisation (ISRO) which was started
in 1984. It is one of the important units for the Indian Space activity because it
contributes in a major way for systems development, assembly, integration and
testing of Liquid and Cryogenic Rocket Stages and High Altitude Testing of

Satellite Propulsion Systems including various other activities.

The present strength of employees in LPSC, Mahendragiri is about 550
which includes senior scientists, technicians, administrative and supporting
staff. Though it was established 25 years ago and major developmental activities
are being carried out here, its Head Office and control is still lying with Valiamala
which is located near Thiruvananthapuram in Kerala. Thiruvananthapuram in
Kerala is already having VSSC and other small units viz., TERLS, HSU besides
APP in Alwaye. Another neighbouring State of Karnataka is having ISAC,
ISTRAC Units in Bangalore and Master Control in Hassan.

LPSC, Mahendragiri is the only unit established under ISRO in Tamil
Nadu. It is pertinent to mention here, that various units under ISRO having 250
employees or less are made as a separate centre. However, the LPSC,
Mahendragiri has not yet been considered which has enough reason to be

upgraded into a separate centre.

Consequent upon the persistent demand, ISRO is, now in the process of

upgrading LPSC, Mahendragiri as a separate Centre.
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Keeping in view of the above, I urge upon the Union Government to kindly
expedite the process and upgrade Liquid Propulsion Systems Centre (LPSC),
Mahendragiri as a separate centre empowered with all administrative powers with

Headquarters in Tamil Nadu.

(vii) Need to construct railway line on Khedbrahma-Ambaji-Abu Road
section in Gujarat

2 e @ AT (WERSIoN): AR WA &7 AERDIOT U M@, aferd gd anfere
w0 Y fUes anl &1 89 § | Wid e T 89 9 AR &5 H SErl B dH 5 | N
e &) TRIER € 91 S9S 997 & o1 e dwa 78 2 | foeeh a1 gwg oW & forg u@i
¥ BIs W ¥ Fagr T8 2 | eveEe-TraTR-wede (TREH! Yod) Y A8T Bl e
SIS T SRS & W1 SIS SRt 2 | Wesval Ud faro & |ql onfeardt & 7 dem
3farsft BT ST MY WA 7 | AREN AR BT ATl & A 7 SMANHA Bl © | WSHEl-
3fqToT Xl AT BT | A B M 7 a1 wd KA BT gg Ao waT H Ao T 7
T ARG Xl HA S W OANT § o Wesre-3iaTSi-3TqRIS Yol g Pl HO[ @by dechlel
PHRIATE Y DY |
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(viii)Need to take a relook on the definition of poverty line and make it
realistic in consonance with the ground realities

$ft IR AR (Se7Tg): TRl BT T8 URWIYT aRad H <9 & TGl DI aRddd R DI
TE1 SR T | 2004-05 ¥ TEI W B A€IE oSG BT 37.2 e off 98 geHhR

2011-12 # 21.9 UM B TS | 39 B B JJAR &R A IFAT 2 HAS AN TRIET T
H TR (et fQU O & | o2 & i@l H o/ W R 27 RIS AN TRIG § 3R U A 5
PRIS 31 ARI AN RS G & A9 2 A < Bl Pl AETEl DI Uh-didTg 319 W W ¢ |
ATSAT SN gRT TNEl 1 WAT "SR g a1 i 3 27 w0 yfifad wAe darer vd
TRl # 33 T A HAM aTel TR AT H T AT 7, TE ST b T TE IR @ T
FT R U WA TR A UR B Bl gRETT § e TE Y@ @ SR AT S /81 ® R
IT A UK, BT, dedi DI [0, Iieesd ABR ATfq Hal a1 8T 8 ? 3R T8 el @
B AT R Sy 6 7 TR T F W 2 ? T AR 96 I8 © ¢ Ol ASNR 8l g3 al
T DA Al | TRd ® SW fiem @ forr 991 &R e Ao a9 B LS9 W dod

BT BT BT DI |
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(ix) Need to provide religious code to Scheduled Tribes in the country

2 e Wi (Aeem): 379 <% & fAff= gr=di # 84 Tl Jgfed Soiia & A
gR1 <¥ ¥ faftr=1 gt &1 A M avl P A 91 W I Y 3T o B @t AR 99 SR
W B A RE E | ARES Jou H W ST SIS ® AN gRT ARAT 99 BIS Dl AN I
SR ¥R W IO/ O W@ B | 9 W G By aul 4 FHI-HT W R H AT SR8
ariere o oI %@ € |

H WRHR W Y8 ST ATl § (P ¥ H ARBR GRI A ST & Al Bl
I g BT o R faaR & & g | afe g, a1 anft 9o gaa! @ fRufT 2 |
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(x)Need to ensure construction of roads under Pradhan Mantri Gram Sadak
Yojana in Simri Bakhtiyarpur and Itahari blocks of Saharsa district, Bihar as
per specified norms

$it faer o= TG (@nfean): R g ofdvia |ekar el & R IR vd 9991
e TS W YgHAT UM Fsdh ol (ToTHOSTOTH0dTs0) sfavid frfafRad aremmetl &
fafor & Wi arffafiaar o=t 12 2 | SR & AR a1 W & fe & T8 war T
o & dd9e® gR1 SHgwdl # aTe &1 AT SR H QU Mg g & arer e 18 ©
wd qre H 75 wioea fed @1 o 2 | YRR fmior | ot mfewn fiedl, areg vd R
YIER H o AT 7 o BRUT RA ASh e RET § | Aeh b dra-dia wied A bEl
N SRR & o0 P T8 € | FSP A ATl Ud Boid BT (Ao T foman wam €
Jol & HISSYH &I Alels & Hx afedr |l &1 Iuan fwar 11 7l

o ¢ % frowsiivaarg 9& do- 47 MDR TO1 & e, fruwsfivaarg das
H0-48 MDR TO1 ¥ afesr, dgasiivddrs oo 9o-61 ST S ¥ s €. A Ud
frogsiiugars U Wo- 46 MDR TO4 & =131 Srell, & eif § dded g gfedr Il &
SYAN Ud R &1 S H3Terd & fhdl a9y dbeid! YaTShil § BB WD
I B e Ud SLULAR. & AJAR B 7 B U9 "ieAr FHI wR THN B Bl Aaeg

R gTel Hdgdh TR W HRATg B Bl HUT Bl MY |
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(xi) Need to take steps to create more employment opportunities in the
country

DR. RATNA DE (HOOGHLY): Unemployment in our country is growing at an
alarming pace. Inspite of the claims of the Government, joblessness is there for
everyone to see. The unemployment survey undertaken by the National Sample
Survey Organization has painted a bleak picture. Though welfare programmes of
the UPA Government, like the Mahatma Gandhi National Rural Employment
Guarantee Scheme has helped to provide employment, figures show that only
24.8% of working age and rural female joined the labour force in 2012.

The survey shows that employment in manufacturing sector has dropped.
We are not so much concerned about new jobs being created in manufacturing
sector alone, we are more concerned about creation of more and more job
opportunities in every sector. Every year India is adding more and more
unemployed in the country. I strongly urge the Government to take innovative

steps to create more employment opportunities in the months ahead.
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(xii) Need to set up a Passport Office in Vellore, Tamil Nadu

SHRI ABDUL RAHMAN (VELLORE): Vellore District of Tamil Nadu is one of
the important revenue generating districts of the country. It has the biggest shoe
industries, mega tanneries, meat processing plants, large number of export
houses. In addition, Vellore is home to more than 60,000students who travel to
foreign countries for their various academic assignments. A sizeable number of
people from the area are also working overseas, mostly in the middle and far
eastern countries.

As there is no passport office or a Passport Seva Kendra in the area
the local population and the business community operating in and around
including three neighbouring districts of Thiruvannamalai, Dharmapuri and
Krishnagiri have to travel to the nearest passport office which is 200 kms away
at Chennai.

I earnestly request the Ministry of External Affairs to set up a passport
office in Vellore. It will certainly fulfill the timely demand of the local

population and will be a big support to the economic activities of the area.



13.08.2013 57

(xiii) Need to set up a Regional Centre of Ex-servicemen Contributory Health
Scheme at Cuttack, Odisha

SHRI BHARTRUHARI MAHTAB (CUTTACK): Ministry of Defence has
launched Ex-servicemen contributory Health Scheme (ECHS) for
comprehensive Medicare of Ex-servicemen and their dependents since 2002.
Eligibility conditions under the scheme stipulate that a person should be an
Ex-servicemen and should be in receipt of pension/disability pension or
family pension from Defence authorities. Dependent parents, children upto
25 years of age are covered under ECHS membership.

Initially three ECHS poly clinics were started in January 2005 at
Bhubaneswar, Baleswar and Berhampur. Another six poly clinics have been
sanctioned and scheduled to function from Sambalpur, Angul, Dhenkanal,
Puri, Bhawanipatna and Koraput.

To oversee functioning of ECHS Poly Clinics and clearance of bills,
ex-corporate Hospitals, Regional Centres, thirteen in number are
functioning in various States. Odisha’s 3 polyclinics are under Regional
Centre Patna (Bihar). Of late Government has sanctioned 15 more Regional
Centres but unfortunately Odisha has not got even one.

Odisha with total nine polyclinics functioning at present deserves a
Regional Centre of its own rather than coming under Regional Centre
Ranchi or Vishakhapatnam. Today Jharkhand with total of six ECHS poly
clinics has a Regional Centre sanctioned in that State. Odisha with 9 poly
clinics don’t have a Regional Centre. Kerala has been sanctioned two
Regional Centres, one at Kochin and the second at Thiruvananthapuram.

I urge upon the Government to sanction construction of an ECHS
Regional Centre at Cuttack for easy functioning, command and control of

poly clinics.
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(xiv)Need to impress upon the Government of Bihar to improve the standards
of teaching in the State

3t e e (FRR): e &1 Af¥eR g & G 14 99 S IF b D qedl DI DI
DR 2 | AMABR Dl THDT BT T8l & dfed JUraga (& IR AT BN DA
BT W e | g I 9T & o9 AN et B, HAY A Weirar, e Qe wage B der,
UISTl qAT ArETerd 1 Sfd Y&y 8 | srdiq quircHs e & foy S ergwern 8 oy
iror aRetfer & |
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(xv) Need to grant approval for the conversion of Rail Over Bridge near
Dabra Chowk, Hissar on Delhi-Sirsa Highway into four lane

SHRI KULDEEP BISHNOI (HISAR): Two lane Rail Over Bridge (ROB) near
Dabra Chowk, Hissar, on Delhi-Sirsa National Highway, had been
constructed way back in 1994 on the Hissar -Sadalpur Railway Line. The
Dabra Chowk in Hissar is an important crossing which connects Delhi-Sirsa
National Highway with State highway. Due to heavy traffic and congestion,
Dabra ROB has become a traffic bottleneck as it has only two lanes. Traffic
jams on the bridge are a daily affair. It is causing a lot of inconvenience to
the people of Hissar and traffic passing through Hissar on Delhi -Sirsa
National Highway.

A plan for conversion of this ROB into four lane is pending with
the Railways for approval. Due to delay in granting approval to the plan,work
on this project could not be taken up so far.

I urge upon the Minister of Railways to intervene and take immediate

steps to grant approval to the plan for conversion of this ROB into four lane.
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14.03 hrs
COMPANIES BILL, 2012
Amendments made by Rajya Sabha
MR. DEPUTY-SPEAKER: The House will now take up Item No. 22.
THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): Sir, I beg to move:

“That the following amendments made by Rajya Sabha in the Bill to
consolidate and amend the law relating to companies, be taken into
consideration:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-third” the word “Sixty-
fourth” be substituted.

Clause 1

2. That at page 1, line 4, for the figure “2012” the figure “2013” be
substituted.

SCHEDULE 1

3. That at page 241, line 37, for the figure “2011”, the figure “2013”
be substituted.

4. That at page 254, line 26, for the figure “2011” the figure “2013”
be substituted.

5. That at page 254, line 33, for the figure “2011” the figure “2013”
be substituted.

6. That at page 258, line 26, for the figure “2011”, the figure “2013”
be substituted.

7. That at page 258, line 36, for the figure “2011”, the figure “2013”
be substituted.
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SCHEDULE III
8. That at page 265, line 13, for the figure “2011”, the figure “2013”
be substituted.

SCHEDULE V

9. That at page 286, line 19, for the figure “2012”, the figure “2013”
be substituted.”

MR. DEPUTY-SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the Bill to
consolidate and amend the law relating to companies, be taken into
consideration:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-third” the word “Sixty-
fourth” be substituted.

Clause 1

2. That at page 1, line 4, for the figure “2012” the figure “2013” be
substituted.

SCHEDULE 1

3. That at page 241, line 37, for the figure “2011”, the figure “2013”
be substituted.

4. That at page 254, line 26, for the figure “2011” the figure “2013”
be substituted.

5. That at page 254, line 33, for the figure “2011” the figure “2013”
be substituted.

6. That at page 258, line 26, for the figure “2011”, the figure “2013”
be substituted.

7. That at page 258, line 36, for the figure “2011”, the figure “2013”
be substituted.
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SCHEDULE III
8. That at page 265, line 13, for the figure “2011”, the figure “2013”
be substituted.

SCHEDULE V

9. That at page 286, line 19, for the figure “2012”, the figure “2013”
be substituted.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House will now take up clause by clause
consideration.
ENACTING FORMULA
The question is:
1. That at page 1, line 1, for the word “Sixty-third” the word “Sixty-
fourth” be substituted.

The motion was adopted.

CLAUSE 1
MR. DEPUTY-SPEAKER:The question is:

2. That at page 1, line 4, for the figure “2012” the figure “2013” be
substituted.

The motion was adopted.
SCHEDULE 1
MR. DEPUTY-SPEAKER: The question is:
3. That at page 241, line 37, for the figure “2011”, the figure “2013”
be substituted.

4. That at page 254, line 26, for the figure “2011” the figure “2013”
be substituted.
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5. That at page 254, line 33, for the figure “2011” the figure “2013”
be substituted.

6. That at page 258, line 26, for the figure “2011”, the figure “2013”
be substituted.

7. That at page 258, line 36, for the figure “2011”, the figure “2013”
be substituted.

The motion was adopted.

SCHEDULE 111

MR. DEPUTY-SPEAKER: The question is:
8. That at page 265, line 13, for the figure “2011”, the figure “2013”
be substituted.

The motion was adopted.

SCHEDULE V
MR. DEPUTY-SPEAKER: The question is:

9. That at page 286, line 19, for the figure “2012”, the figure “2013”
be substituted.

The motion was adopted.
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SHRI SACHIN PILOT: Sir, I beg to move:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”

MR. DEPUTY-SPEAKER: The question is:
“That the amendments made by Rajya Sabha in the Bill be agreed

tO 2

The motion was adopted.

14.05 hrs

STATUTORY RESOLUTION RE: DISAPPROVAL OF NATIONAL
FOOD SECURITY ORDINANCE ,,2013
AND
NATIONAL FOOD SECURITY BILL, 2013

MR. DEPUTY-SPEAKER: The House may now take up item Nos. 23 and 24
together, namely, Statutory Resolution on the disapproval of the National Food

Security Ordinance, 2013 and National Food Security Bill, 2013..

1. Shri Gurudas Dasgupta : Not present
2. Shri Basudeb Acharia : Not present
3. Shri Raju Shetti ; Not present.

... (Interruptions)
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DR. MURLI MANOHAR JOSHI (VARANASI): Sir, let the House be brought to
order... (Interruptions) WaIGH, @M &I WM 78 T % g9 WHI I8 M aTel
2 l... (cgaem)

MR. DEPUTY-SPEAKER: Hon. Members, please go back to your seats.

... (Interruptions)

MR. DEPUTY-SPEAKER: Please go back to your seats.

... (Interruptions)

IUTAE ARG : HUAT 30 QM R I9F S18Y| F&A Dl Tl QoI

... (Fagm)
Juremet Al : il & 91d Rpre W) T8 Ut

(Interruptions) ..."

* Not recorded.
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MR. DEPUTY-SPEAKER Shri Prabodh Panda.
SHRI PRABODH PANDA (MIDNAPORE): 1 beg to move the following
Resolution:

“That this House disapproves of the National Food Security
Ordinance, 2013 (No.7 of 2013) promulgated by the President on 5
July, 2013.”

Sir, I am moving this Resolution because Food Security Bill is a very
important Bill. This is not just an ordinary Bill. It is an important Bill about
which each and every person in the country is concerned about...... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to move:

“That the Bill to provide for food and nutritional security in human
life cycle approach, by ensuring access to adequate quantity of
quality food at affordable prices to people to live a life with dignity
and for matters connected therewith or incidental thereto, be taken
into consideration.”

... (Interruptions)
MR. DEPUTY-SPEAKER: Please go back to your seats.
... (Interruptions)

JUTEAE HEIGH : AT HUAT YT R W S8 | T Bl Fer oy |

... (cgagm)



13.08.2013 67

st PR ga (MesN): I8 M &1 qHal & B8 R H T8 MY @ DA B
BRT? . (eraem)
MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2.30

p.m.

14.08 hrs

The Lok Sabha then adjourned till thirty minutes past
Fourteen of the Clock.
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14.30hrs
The Lok Sabha re-assembled at Thirty Minutes past Fourteen of the Clock.
(Madam Speaker in the Chair)
ST, TqRel AR SN (GRORR): sfege Hweledl, g9 amud fded kA § fb wiferamdied
fAFRER B! Y BANl TG W B SISHR I8 qd1sy [P I8 U Ioi-aai Bl Sb [ | a8
o 0 Q a1 BRI €, VA e TE Tel AhdTl... (FaYH) T§ T IABT 872 (ger)

14.31 hrs

At this stage, Shri M. Venugopal Reddy and some other hon. Members came
and stood on the floor near the Table.

ST, FqRell AR Sieht @ B9 989 B B U AR ©] 89 & RE W (AR §, BINE PR ®
gl...(1@u) 3R 98 B9 ¥ 3N $§ % © (%...(&@38) What do you mean by this f& a8
BISY 3MUBI ©,...(AAUM) T $AD! [OTHER &1 TE DIy AUBT & A DI BIe... (qqer)
TS T S ATel ™ Aiall | A 4 [Pt MfRer 7 U a0 81 B ... (F@u) 1 I8 b7
TABT 872.... (FgeT)

e fawra w5t qen Wadtm i WAt (st wwae ) feH, § 9 faed o) @ o, 99
BN Y el gaiT AT l.... (Faer)

DR. MURLI MANOHAR JOSHI : As the Minister of Parliamentary Affairs, he

should know. ... (Interruptions)
SHRI KAMAL NATH: I want to clarify. ... (Interruptions)
et HRIGAT ¢ HUAT 37T AT U e W 93 gyl Nothing will go on record.
(Interruptions) ..."
MADAM SPEAKER: Enough is enough. You please go back. We have to run the
House.
... (Interruptions)

e HAISAT : 3T T (U1 e W SA18U|

... (@agm)

* Not recorded.
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& ARIGAT : Sl 8|

. (cTae)
e IS : ol gy

.. (@)

A& HEGAT ¢ 37T AN SM8Y| 9gd gAIee 9 2

.. (oraE)
LAY WA & AT AN Wl 37T AU |
.. (o)
A& HENGAT : AT AN AT I AT DY BSA Tl ? MY AR S8Q|
... (cgagm)

S FHAA T : HSH, ST BIOW Y Aol gl oA, H | I deT R @7 AT, /9 A F AR

[ G %2 A...(F@urE) # O 9 ofl... (FaEr) 39 g7 arel <. (FaEm)

ST, YAl AAIER SR ¢ AT AH HIFG, 3T el AT A DIFY ... (Fagr)

Y BH A : HY T ST frar o, gwAr S W off &R 99 A 7w o @ A TE ©, A
AN 37X US © I9 A% SR A b1 Jedl &l S A7 599 Pel [P Ig °d F g,
3nfl AR 91 B8 € SR QA 991 919 BF IO A1 VN IR H IS 6 TS Il | SES 918
# Pl & 31g & B, A 5 A€ U yol| A1 Dl {6 Sl qHEY, H SR WHSI &
&l 91 37 D1 49 a1 SMY? w1 HR? A7 wel b AR | ad B § A9 W T8 & G
% Al 39S 98 A bl [P I8 weT W T 2. (FagF) GAd A1sgl d9 el {6 A8 wed
AT AL B, MTBT Y Bl... () BT B MY D 91 PR T B ... (9

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."
S HAA TR 2 Y AU A GH HRA QY. (FFH) AT G G 3R oIl & aR
A g1SQ ... (Faem) # drer A1 ... (Faem)
3t AesRiE @, e (WERSEIeN): AT S Jrell 98 T H drell| AD! &Y § &l qref
ELENE

* Not recorded.
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N TAA A : § DB @ P A7 I8 TR A FE (B g Wed W TE 8, Ig 6 MMIBT W

g 3R |9 BT 2. (FqEM) 3T 4 a1 JF o] ... (Faem) Mg J a1 <Aiforg ... (@raem)

Y Vg wEwa gAF (WRTAR) : 3T el I8 W RReR) T8 2. (@raeT)

N FAA A : H Byl qg AT AR D S gl (FaE) i ga @1 Ao w1

L. (F@EM) 9 R R 989 BR K o7 ... (FagH) T H 3 a7 TH PR 7. (Faer)
it M g2 (fe): My deq @t a1d @ YA L. (Fr@um)

S HASA A ¢ S SN, MY 93 FAT &l A2 (FauE) H A §F PR qIel @1 8| S o d
& IR T8l Al 8 AT, I8 H WDHR DR @1 §...(FgurE) S S b1 # agd A BRa
gl..(auE) S99 PIE a1 T8 gl 9 TR g9 §, aRS ©l 3R I W T I Dls 9
Ugdl € A1 H I8 999 ol gl 39H DIS I T8l ©l W TS el [P AT $O 4 @l Bl
Suart fearl..(aam) B, # TR A SRR ofl [ H e gw o oar g #
HIPRISTT? ... (FTET)

JEE HEGAT : MU 4 S|

. ()
A& WEIGAT ¢ AT SN, AT ATDBT qrerT 27

. ()
e HESAT ¢ Ay

. ()
et e R (fafaem): oreger S, 1 Srem ST 8, I8 S HedqUl @l B[, B
Jqrem ST § I8 I W 16T 7gdqul Bl ¥l FR I S Hdaed 9@ g8, 98 9gd @l
HEHTaATgul araTeaRT H gl J3l 3MUPl A g G 2 [P IAD 916 HHA T S 7 UD
ey #oi- “At 2 p.m? #9 ®8l- “Food Security Bill”. #1 IwR q 9 dser f¥samn &
A T e RN Ad a’v a1, & 1 Iav # 9-UsE e & 9&d 21 ST T &l
TS e 6 a1 a9 e MegRE [ go 11 g1 o R qarn Tl €. SR diem &
o @ gU IfhT sl aramaRor g Wi e AT A IBiv Bl & srow AR HR A,
Mm@ A RIS AT A NS F IR Fef TR A {7 579wl @) 5 @ s




13.08.2013 71

RS e foes 8 S8 W 9=l 8 Q| oMY IR & el 90 & o ol o],
URTee &1 Are 98l a1l ... (J@E) 39 YRTees &1 3T Ale 9&dl &I, a8l <ol sl dl o
3 ¥ Fel 6 B & IR ARSIk TA.U.U. g8l 3 BR 93 8 &l 3R Bk U
RN BT U & B Tl iR T el ey g1 FHd T A1 9 g RN FHedt 27 H war
fp A A ANEAR 7@ SN A W A gg 2] AT AN YR BT HIS dadl all I8 F91 9T 2l
MY 39 WR gl 8 all 3 Wik 8 &l

# GO BRI H#A e dredl § [ U d-% 8H ANl BT I8 HGER ©l ddeey
8% | 9T I & foIU Uh W Fedfd 99, 308 80 PI-3TRe fharl FuR A o1 ol
5 e v fFam S| 9T 79 @ A fRRER T8 2 dfed s W 7 5 g
IS q1 O HHS 1 S &l MY A I Hel fb F 1 BA1 §1 H7 ber b A ST AR
@I drer © 6 omg et gRT & ury Fet Sielt| fiRken e St I8t oi| SR MR g9 A
HEl| A FEl {5 1 I IR @ den 7 5 e 9 & o ger smen @ifes wify & =@t @
Jh | IF® d18 9 €. AR B dRE Y| I/ SN AN A T8 91 bl H wer 9 6w
dIel, 98 AEw@qul T8 ® Afd e sfers & drer| 9@ 9 w8 B € % SR e I A
o ol # AHST B HA B BEAl ATl § [ I8 AT Tl Ahdl § a9« A9 faTHar A
AT ATe| Yeb B AT SoTg| 3Tg H AR 0T B, IR (G781 b1 3179 H 31 &1 g famy
B U 1 I8 We g oYl H pEdl g 6 Wed B 7 ga 4 9gd a1 Y ey Bl
7 & Wd B .. (FTEH) R 9 AU WG H faTEar of 3¢ a1 I§ Wed Ugdd 8 4ad
S| 3Tl 1 Yas 9 del H B AT Y Al 9 A i qcb bl W FITET ASd & olfh A HE Bl
Ig orf € % &9 \ed Tar ared €1 H o & S @ & il 3§ off R wwelt € 5 9
gra wifa ¥ @1 a1 T R @ uw T g A1 A AR o 'S )@ afe €. Sl s
I BT YH DR D | 39 910 DI B Te| GAIG DY | DA T S, N H A AT AIDb H
IS TTST| 3T Hed FIT 8, AW UG gHre< I8 ¢ fF oMU A Hed 2. (ragm)

IHD! 3R A d&f ol Al I8 A& Iol S|
... (cgaygm)
3rezel WRIGA ¢ &N M §e, T DT FO Hedl 57

... (Fagm)
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14.40hrs

BUSINESS ADVISORY COMMITTEE
50™ Report

SHRI GOPINATH MUNDE (BEED): I beg to present the Fiftieth Report of the
Business Advisory Committee.

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~

A& HEISAT: RAT MYB! 3 TR o1 87 39 W al o) H31 St 31 fhe & e 2

... (cgagm)

el HENSAT: 3MYH! o W a1 87
.. ()

2 IR Arqd (WAYRY): 3(eer HEISdT, § del Aredl g b JUAT Sff 3R B A1 S 7
FEl % 9eT gam & foly 901 9ed Ud 3| 99 98 © f6 W T 9q g S 9 9 w9
BT 91 B o 3R AT orq Al | ot a@ FF g1 G99 w7 e B § & omus g wed
33 o | &1 ¥l R8T &, S A JUAT Sl B Tl &, T ITDI Tl § AR T & H bl
4 & Sl Bl e Bl

arezet weledl, # MU HIELH W e H U8 el dredl g, SN AUiel DA ARl §
5 oot Tt & AT W 9 BN ST WART ¥ 9 B TR 8, AfeT 59 wergafa &
G BT B A HRY| MR A9 AR 7 FdeT fhar g iR g9 W 98 fagg v e € 6
3TMYHT We¥e IR-UMT e 8 Sy, oifhT oaR AIeRe 7 &y S Sirelt off 91l 8 € 6 3
Teayrl f9d 2, afd 3 AR W I &k Al @ FfTgd iR ) g i 9 gars T8 as
# gAY P ATEd g ... (9er)

e[S AREAT: A T PR T 27

... (Tagm)

* Not recorded.
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sft ¥RE A1Ed : I YS! 91d AP el gl B9 FF AT 3MUSD A1 Tl (TIe) [ AR ded

DI FAM e &l MU AN AR-YE e Siferyl.. (R@em) &1 Y QX S« B FH B

7. (eragm)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ..."

* Not recorded.
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14.43 hrs

STATUTORY RESOLUTION RE: DISAPPROVAL OF NATIONAL
FOOD SECURITY ORDINANCE,2013
AND
NATIONAL FOOD SECURITY BILL, 2013 — Contd.

MADAM SPEAKER: Mr. Minister.

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Respected
Speaker, in the 150" birth anniversary year, the greatest tribute that the nation can
pay Swami Vivekananda is to create a platform for millions to deal with their
hunger and ensure food security to all. “So long as the millions live in hunger and
ignorance, I hold every person a traitor who, having been educated at their

",

expense, pays not the least heed to them!” As leaders of this nation, it is our
responsibility to fulfill what is our duty. ... (Interruptions)

The founding fathers and mothers of the Indian Constitution have
envisioned a citizenry free of hunger through the fundamental right to life (Article
21) and the Directive Principle that directs the State to raise the level of nutrition
of the people (Article 47).... (Interruptions)

This Government has been making the paradigmatic shift in converting the
schemes from being doles by the Government to rightful claims by the citizens.
Right to Information, Education and Work have got their respectful status as
operational rights. The National Food Security Act is also in that direction, which
I am sure, the Constitution-makers would now be very proud of. (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet at 3 p.m.

14.45 hrs

The Lok Sabha then adjourned till
Fifteen of the Clock.
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15.00 hrs
The Lok Sabha re-assembled at Fifteen of the Clock.

(Madam Speaker in the Chair)

STATUTORY RESOLUTION RE: DISAPPROVAL OF NATIONAL
FOOD SECURITY ORDINANCE,2013
AND
NATIONAL FOOD SECURITY BILL, 2013 —contd.

15.01 hrs

At this stage, Shri K. Narayan Rao and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

MADAM SPEAKER: Hon. Minister to continue please.

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): As a legal right,
sanctified by the law, its existence would not be changed by any change in
Government or for that purpose owing to any political instability.... (Interruptions)
Locating the scheme as part of Article 21 provides the Act its due status; and
provides the issue of hunger its due importance. With this Act, the Government
will fulfill its promise to make food, work, education and information operational
fundamental rights for every citizen of this country.... (Interruptions)

The Standing Committee reviewed the initial Food Security Bill from
January 5, 2012 to January 17, 2013, when it submitted its report.... (Interruptions)
It recommended the Bill, with only one member recording the dissent.
Recommendations were then shared with States in a meeting on 13™ February

2013... (Interruptions) Most of the recommendations of the Standing Committee
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have been accepted by the Government; and the Bill found place in list of the
business of the Houses in the Budget Session.... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Madam, put the House in order.
We cannot hear what the hon. Minister is saying. Such an important Bill cannot
be taken in this way. ... (Interruptions)
3 diors AR (HIeTEN): ATe HEIGA], O AHY H T8l M BT © fb #A S & 9 @
gl...(@ragm)
MADAM SPEAKER: Please go back to your seats. Do not go on like this.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 4.00 p.m.

15.04 hrs

The Lok Sabha then adjourned till Sixteen
of the Clock.
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16.00 hrs
The Lok Sabha re-assembled at Sixteen of the Clock.
(Shri P.C. Chacko in the Chair)
... (Interruptions)
16.0 % hrs

At this stage, Shri K. Narayana Rao and some other hon. Members came
and stood on the floor near the Table.

ANNOUNCEMENT BY THE CHAIR
Sitting of the Lok Sabha

MR. CHAIRMAN: Hon. Members, I have to inform the House that as decided in
the meeting of the Business Advisory Committee held on Monday, the 12" August,
2013, the sitting of the House fixed for Friday, the 16™ August, 2013 may be
cancelled and in lieu thereof, the Lok Sabha may sit on Saturday, the 24™ August,
2013.
... (Interruptions)
MR. CHAIRMAN: I have to also inform you that it has been decided in the
meeting that the Lok Sabha may sit on Tuesday, the 20" August, 2013 and the
sitting fixed for Wednesday, 21* August, 2013 may be cancelled.
I hope the House agrees.

SEVERAL HON. MEMBERS: Yes......... (Interruptions)

MR. CHAIRMAN: Will you please go back to your seats? We will start the
discussion.

... (Interruptions)
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16.02 hrs

STATUTORY RESOLUTION RE: DISAPPROVAL OF NATIONAL
FOOD SECURITY ORDINANCE,2013
AND
NATIONAL FOOD SECURITY BILL, 2013 —contd.

MR. CHAIRMAN: Now we will start the discussion on the Bill.
... (Interruptions)

MR. CHAIRMAN: Please keep quiet.

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): The Standing
Committee reviewed the initial Food Security Bill and submitted its report on
January 17, 2013 with only one Member recording dissent... (Interruptions). The
recommendations were then shared with the States in a meeting on 13" February,
2013... (Interruptions). Most of the recommendations have been accepted by the
Government and the Bill was listed in the List of Business of the House in the
Budget Session... (Interruptions). But the Bill could not be considered due to
frequent adjournments of the House... (Interruptions). There is unanimity on the
Bill, which can be seen from the Standing Committee’s recommendations and the
four year long promise by the President of India on the floor of this House, the
Government of India decided to promulgate an Ordinance on 15.7.2013. ...

(Interruptions). Now we are here to get the sanction of this House.
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Now I come to the salient features of the Bill... (Interruptions)
MR. CHAIRMAN: Hon. Minister, please resume your seat.
... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet tomorrow, the 14"
August, 2013 at 11.00 a.m.
16.03 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, August 14, 2013/Sravana 23, 1935 (Saka).
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